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Clause |
(2) That at page 1, line 4, tor
1969" substitute 19707
Cause Y
(3) That at page 6, line 17, for
1969" substitu'= ‘1970
Cluse 16
(4) That at page 9, line 36, for
‘ship’ substitute ‘vessel’
(5) Thay at page 9, line 37, for
‘'ship® substitute ‘vessel’
(6) That at page 10, line 5, for
‘ship’ substiturg ‘vessel’
(7) That at page 10, line 8, for

‘ship’ substitule “vessel’

Clause 19

(8) That at page 21, line 46, for
‘1969° substituie 197077

Sir, may I sa ' a few words. This Bill was
already passed by this House on the 3rd Dece
Tiber last year and in Lok Sabha that \ as
passed on 8th May this year. It has therefore,
been necessary to place the Bill before the
House for considering and adopting the
amendments. Tl e amendments in question are
minor ii nature. Four amendments are necessi
ated due to the change of the year from 1969
to 1970. The remaining four mendments have
substituted the word "vessel" instead of the
word "ship" to make the wording of the Bill
harmoni ms. As these amendments are of a v
rbal and minor nature, these may be ac opted.

The question i ‘as put and the motion was
adopted.

SARDAR IC'BAL SINGH: Sir, I move:

"That the imendments made by Lok

Sabha in the Bill be agreed to."

The question tax put and the motion was
adopted.

THE CONTINGENCY FUND OF
INDIA (AMENDMENT) BILL. 1970

[ IRMAY 1970 ]

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : Sir,  move :
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"That the Bill to amend the Contingency

Fund of India Act, 1950, as passed by the

Lok Sabha, be taken into consideration."

Sir, the Bill seeks to amend the Con-
tingency Fund of India Act, 1950, for the
purpose of raising the corpus of the
Contingency Fund of India from Rs. 15
crores to Rs. 30 crores. The Fund is meant to
meet the requirements of unforeseen
expenditure of the Central Government
(including Railways) pending authorisation of
such expenditure by the Parliament.

The corpus of the Fund was fixed at Rs.. 15
crores when the total size of the Central
Budget (including Railways) was of the order
of Rs. 500 crores. The total size of the Budget
has now increased to over Rs. 5,000 crores,
that is, about ten times, necessitating
reconsideration of the corpus of the Fund. Fur-
ther, as recommended by the Public Accounts
Committee, it has been decided that additional
requirements for investments in or loans to
public sector undertakings and private
concerns, grants to private institutions and cer-
tain types of subsidies, in excess of certain
limits, should be treated as expenditure
requiring specific parliamentary approval even
when they can be met by re-appropriation of
savings. In all such cases, if there is not
adequate time to seek supplementary
provisions from the Parliament, we have to
initially meet the expenditure out of advances
from the Contingency Fund. Although, as
stated by me, the Budget has increased by over
ten times, the corpus of the Fund is being
raised from Rs. 15 crores to only Rs. 30 crores
which we consider the minimum amount
necessary in the light of the new developments
mentioned by me earlier. I may also mention
that the Administrative Reforms Commission
have also recommended that the corpus of this
Fund should be enhanced suitably to enable
funds being found for urgent schemes and
projects which cannot be postponed till the
estimates for the next year are placed before
the legislature.

The Contingency Fund of India
(Amendment) Bill involves a withdrawal of
Rs. 15 crores from the Consolidated Fund of
India for transfer to the Contingency Fund of
India. The advances

I from the Contingency Fund will be sanctioned
only as and when necessary.
I Supplementary Estimates for all expen-



115  Contingency Fund of India

[Shri P. C. Sethi]

diture so financed from the Contingency Fund
are, according to the rules, presented to
Parliament at the first session meeting
immediately after the advance is sanctioned.
The advances are recouped to the Fund as
soon as Parliament authorises the
expenditure. The increase in the corpus of the
Contingency Fund at this stage, therefore,
does not involve any real outgo of cash.

The question was proposed.

SHRI MAHAVIR TYAGI (Uttar Pradesh):
Sir, 1 want a clarification as to what
percentage of the Contingent Fund was
actually utilised last year, for instance, so that
we may know if there is some justification to
increase it. Was it fully utilised or only
partially utilised?

SHRI P. C. SETHI: Sir, actually we have
only sometimes touched this figure of Rs.. 15
crores. But now the position is this, as |
pointed out, the Budget has gone up ten
times. So sometimes it may require a bigger
withdrawal from the Contingency Fund. That
is why we are raising the corpus. It is only a
fund the expenditure from which ultimately
goes for the approval of Parliament.
Therefore, the necessity has been felt.

SHRI MAHAVIR TYAGI: My re-
collection is that out of this Rs. 15 crores
quite a lot remained unused in the past. If that
is still going on, I do not know whether there
is any justification to increase it.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : Mr. Muni-swamy. He is not
here.

SHRI S. D. MISRA (Uttar Pradesh): Sir,
the Minister has not clarified the point.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : He will further clarify when he
replies. Now, the next speaker is Dr. Mahavir.
He is not here. Now, Mr. Mandal.

SHRI DEV DATT PURI (Haryana): Sir,
only want to make a brief observation. After
all, it is only for contingencies, and what
actually was utilised on anything contingent
in the past has got nothing to do with making
an adequate provision for the future. Tyagiji
wanted details of the actual utilisation of the
Contingency Fund. This Fund
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is for meeting some emergency or con-
tingency. The fact that we did not utilise the
Fund fully for certain contingencies, which
arose in the past or did not arise in the past,
has nothing to do with determining whether
the new size of the Contingency Fund is ade-
quate or is warranted by the total volume of
the Budget. As has been stated by the
Minister, the volume of the Budget has gone
up ten-fold and all that is sought to be done is
that the Contingency Fund should be raised
from Rs. 15 crores to Rs. 30 crores. I would
respectfully submit that the question of Shri
Tyagi does not arise.

THE VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN) : Mr, Mandal.

i dqo gFe wew (fagrz) : IT-
qATERE WETEA, ST fas gw En & avr
At g, 0 wE wawar g 5w fam w
AH FY wE s A7 | g et
F1 =7 a9 F1 fa= wmr & 9r a1 59
A% HIE AT N A faw ¥ oAEw ¥
agarAr Arfgg 4 & w115 F902
g ¥ sfaw @ 30 F902 wqq F¥ sE
I 99 ) THE WS W I QU wE-
fewors Z1 anfer av 1 s=ifeaom
F AT 7 I=E faw oF am F47 9
g a2 # % o@& s awe i oAb
FIZT FT ZG7 4T #T FF T FHT
Zir &\ | adt gwaar § fvoag #rg
rqez F1em 2 feaaly awg & o7 faw
AT TGT 2 | A= FIO qF FAT G
ffrezs &1 a7 & a7 soFe & 97 [
ag femman s@r & 15 F02 w7 o0
Fiaddt w2 € 97 T 39 A91 ¥ @7 qrwleng
g9 WA AT F T q7 A8 31 5% o9t
Tl a9ig & AURIT W AAT THEE AT
dta =07 wvq ¥ =7 g faer &1 &
TIT | W AL FT A9 I7F AT T FAATAT
Fifga Y (% 1950 7 %7 w97F oA
T AT S § 97 @R Tg
A FA A AE AT, v |;H g g
AT FT TE gAT AT I Ao w= g
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at 3% e ¥ & a1 7@t 97 qmAnr
Tifgd 4v, 73w Fw  ww F@,
afer am 7 fEar ) wfag &
auea § fF g fa= &1 @ & o wroy
TAATT AT § T AU FTOT TG E |

UF FHE a1 AT AT F oA fRarEr
TIEAT § v gaar e aifer-
#e & w19 F1 a0 A7 § F awe A7 qei
¥ daa " S qd gorr FAT @ I A9
WO & qa9 § ofy qvg 7 oAt ag 0w
qEr & )

Fleednll % & arx § o afr 18
freror 21 7t qmr & 1 zewr AdveT
g FAT & 5 sr adr &Y aew § e
ST FAwT 15T § 77 avh arEf #7 worge
¥ & faq w= ww #7 gearey far
FEAT § | gw Tuma 2 fx wfeewi
%% & fau 9t ooft wvr #Y wiw A 0
Iq W F1 7 zfearzy w60 vt aréd
F AL F A0 qrovas afE 7| IO
TH A1 F7 o w7 ad & oaw arfen-
W W qFT SToq AdifE ow wdr Wil
77 feegpea g7 4@t g § A7 ow e
st F1 F1 | F fow smEr o afaa
& =g § 5 3% AT 71 5 wlews
T H o ' w7 fagr s A we
fear stra &Y qgé wewre A% @7 ¥ waaT
uFeAeA A1 w1 R ogme 7 osmmeens
T a1 A1 feda et wgae 71 & f wfe-
AT BT & qwrd I q9g ¥ AT qEd
FHOWAE w0 AT | GHT FE IAT-
ZLT AT | THE FATAT W FT ATA 3@
7 fw gofrizdt g9z 9w awz & gfuw
qF FT AWE AT & AT WA qATHEAY
I5(Z AT g qwe AT & A1 few
o0 et ©0 w1 231 # T aE
TEt

T Al & e |rg #w A A
AT ALE § GOHI7 T SATT GIHAT AEAT
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oft o THo Hew J tish rule. As you know, in our country many
many people suffered under the British rule;

foreg w1 & | 9% 417 0 FvA aﬂ‘ [57%27| many people spent years and years in jail and
o o e there are many others who were persecuted

fra'rqr vw g falRes 31 M7 3 15 and who were crippled as a  result of
Fu fafqeer 71 gfF 97 a5 =o4T 15 police attacks. I think this category of people
= AR should be given financial assistance and I have

THFATTIT FAT 25 1 WET WAl 2 1F| been saying again and again that there should
) e w5 = £ 7| be a national register of all political sufferers

fewrdses waiadt 2mT & AT AT AT 0 had spent five years or more in prison, and
qrE TERTAAYT @ A17 W wd  oAaldez| each of them, should they need any help,
AR __| should be given assistance. ~We should take it

[T ST & A7 A2 0 A 7 AT 9D a5 a moral duty and even after twenty-three
& | o fao o wrgar 2 f owz were| years of our independence it would not seem

T AT T IF AT AT I FIF X HHA
@ | T vzfafraam 9@ & ff?l!
g IFTT wT1 ATEAT AT At ag w7 f2
ferara F'fTJTT # gfr, naaam F
et strar # S earfa w oS
g IHH A ! Twa fAg

CEEAI I IR A A arfEn |

1t
ST

E |','i T qT

SHRI BHUPESH GUPTA  (West
Bengal): Mr. Vice-Chairman, I should like
to make only one or two observations.
Many people do not understand why there
should really be a provision for a fund of
this kind. When we are dealing with
thousands and thousands of crores of rupees
in the Budget, a small amount really makes
little difference. But perhaps the Public
Accounts Committee and others made
certain observations that with a view to
meeting expenditure outside the allocations
in the Budget there should be some provi-
sion for allocation of this kind of money
which should be used for meeting contingent
requirements.. Now, my friend, Mr. Tyagi,
was asking again and again whether it was a
fact that out of the amount already
sanctioned only a small portion of it had
been spent and the balance could not be
spent. If it is a fact that the money could not
be spent, then, there will be seen little
justification for increasing the amount. We
have no objection as such to increasing the
amount because after all, if that money is not
spent, it remains with the Government. But it
is a matter of arranging the finances of the
country.

I have sought an opportunity of speaking
now only to make one or two submissions or
suggestions in connection with the monies
being spent out of this fund. My submission
is for meeting a certain item of expenditure.
This" is with regard to the economic
assistance to the political sufferers under
the Bri-

too late, and it is better we do it even now.
We are getting reports from all parts of the
country about the suffering and distress of
many freedom fighters. Some of them are not
well placed in life—either  in business or in
any other avocations of life or as Members of
Legislatures or members of various other
institutions that have come into existence in
our free country. And we get almost har-
rowing tales of  their suffering and
SOITOW. Some of them are living as
beggars and it shocks us when we hear such
stories of the people who had been
respected by the entire  nation, who had
made contribution for achieving independence,
and such  people should never be forsaken or
forgotten. After a lot of agitation, the
Government has come to the conclusion that all
political sufferers who had either spent their
life in the Andaman cellular jail having been
sent there for political reasons or who had been
convicted for five years or more as freedom
fighters, would be entitled to getting some
economic assistance during their life-time
provided they had  served imprisonment
sentence for five years or more. But
unfortunately the matter is not being speeded
up. The decision has been announced in
this House, but I am told that only thirty
people have been selected for this economic
assistance and that a hundred and more
applications are pending. Let me understand
how the Government is viewing this matter.
It should be a matter of two days to dispose
of all the applications. Everybody  prima
facie should be entitled to get the assistance as
promised by the Government. The Central
Government should wuse this money and,
if necessary, take a little more money, for this

purpose.

We have been paying the Princes for
twenty-three years or so nearly Rs. 110 crores
as Privy Purse and these freedom
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fighters, these political sufferers, have been
neglected by us. There are many of them in
Ben ;al, in Punjab, in Maharashtra and otler
places. Many had suffered impris mment
under sentences of conviction. Many had
suffered imprisonment und T detention
without trial or otherwise. There are many
such people. Now I think the Government
should make t lis item of expenditure as a
charge or the Contingency Fund. As I have
suggested, the Government should take up
his thing more seriously. The attitude of he
Government today is queer. The att tude of
the Government towards the freedom
fighters is absolutely strange. may give you
one or two examples . . .

THE VICI -CHAIRMAN (SHRI
AKBAR ALI CHAN) : Mr. Bhupesh Gupta,
you hav brought out your point. Now you
shou :1 please finish.

SHRI BHU1 ESH GUPTA : Yes, I am
ending it. I have brought out my point for
you, but I have yet to do it for them.

I suggested that commemoration stamps
should e issued in the name of Jotindra Nath
Mukherjee who had fought in Bala ore in a
frontal battle against the Brit sh, and the
Governmen agreed that these
commemoration stamps would ie issued on
the 9th September this year. I also asked for
a commemoratl m stamp to be issued in the
name of Sjrya Sen, the leader of the
Chittagong Armoury Raid case.. But the
Governmen rejected that suggestion. I do not
knov why. I am just giving you an examp e.
This is the attitude of the Govern lent
towards these freedom fighters. Therefore
before I sit down, I would earnestly appeal to
the Government e\ n at this hour to ask the
State Governm nts to prepare a national
register of the wlitical sufferers in their States,
those w 10 have spent 3, 4 or 5 years in
prisoi . This list should be compiled and ;ept
here- at the Centre and out of th « Contingent
Fund the Government st xild give financial
assistance to every nc of them who deserves
to be assisted for his life-time. Sir, I make
this poi it in all seriousness. 1 think, Sir, it d>
es not speak well of our conscience whe 1 we
know how we have given extra privileges and
many other things; you kn >w moneys are
spent for holding grand >aities, for holding
evening parties. T lis is a most ostentatiou
expenditure m;de by the Government ; this is
a useless expenditure for which
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no provision is needed. In fact the
Government should  economise consi-
derably on such expenditure. As far as these
funds are concerned, if at all they are to remain,
they must be used  for such purposes as are
morally sustainable like the one 1 have
suggested. When I was informed about it, |
took up the matter with the Prime Minister
and Itold her that this question should be
gone into. I should say that her response was
sympathetic that a list should be prepared of
such persons, but after that I  do not know
what  happened. Actually it is the duty of the
Government to prepare such a list. In Ben-
gal, Punjab, Maharashtra, Gujarat, etc. you
have got many such freedom fighters who are
in extreme sorrow  and are suffering from
economic privations. | think the nation should
take care of them. It is a matter of trust for us
and it is our bounden duty in the name of
freedom that we should make the necessary
finan-ancial arrangements for them. Let it
not be said that free India did not look after its
freedom fighters and it helped only those who
knew how to help themselves by climbing the
ladder of social hierarchy or economy
hierarchy.  There are many more who are
absolutely honest and because of that they are
suffering and I hope the Government will take
up this matter seriously and prepare a national
register of all political sufferers under the
British regime and make necessary
financial arrangements  for their life-time to
relieve them of their sufferings, and 1 am
sure the entire House will support a proposal
of this kind.. Thank vnn.

o wrg wgrdre (fae=ft) : sgm9r-
ETH WETEE, FIEIT A FEoAT §E-
arpfengar fafa—r o & fo og
frams wgm femr & 1 15 w9 &
At wfawre g ¥ 219 F 97 97 #7
TNAT FT F 30 FOE 7 whr =7 wwe
¥ amfos &= & fao o o9
ZTq ¥ 1 Wy o 2 fom a=t ¥ fqo
vEer qag ¥ =frsfr far g 78 2
= % oo w1oor 98 FAvAT oy @ oora
g g i @ £ a4 3w qww
¥ awz #r wfr e 8 AT F@ WY §
M7 =7 fqu gw ag W ¥ @
# f oz AT Tam A " A oW
FAA TA FT AT FIA TN AT AT AT
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[zre wr wariz)
W8 | A g g wgn § F afz aow
7o a1a & oo fawre faar a% @i aoere
T ooOR wA H ot froaww 21 fr 2w &
AT HIT W A & Al oA war
qHt #T FATE § ¥ 7 OF 0F TA7T AT
aft 2 37 & ad FA go 3@ A qE,
Fam fv §% 97 ol wf & ww
LA A i e A A B
ad FT W & A1 awfowar fqfa #
A & adt, sz qAv of aE A ow
FTHIT FAT AT FEw A FrE sl A
g AT g T T &7 A gudT 99 |
qveg #femE a8 & fF o7 Faw siwEl
¥ faga far srar 2 fF w=ifF Tz oz
AT 7T AT W FHO gw W @A Agm
wrfgy 1 7g A% Fav 4 2 5w wE A2
fir Fife ¥t #Y srrer faw @ & 27 fao
gHewEl A gear ot awdr =rfgw
FHeAd 23 T E, A £, o 9z A
a9 1 A1 T ¥ FH g9 39 F A0 a8
ar 4 % fr wifs 3= w1 G gan @
T fae gdeamd sz Fr warafaw &
fareaT & amg wra aywan o awey =iz
A ¥ BT F A9 gAATAT FY A
F AT # ot guaar & ag o awdt arfig
A g fao aw w0 & fav aowre
& qra wfas a7 arar & 91 woRe A 9w
g7 ¥ @9 w7 § qfaw goear famvdr
arfge, 3a § wodt s frardt Trfzo |
YT 77 & a7 s & foaw § 74 v
Wt I agrar wifge R ot Tar g
F AT AMAT ¥ IA AT {GTAN BT L,
T2 AT ¥ srav 4 frmr s s
wgrEE, T A & o & A W oarw
#9 ¥ AET A3g A9 F @A F wq §
g Wi en g 3aa d fr
aga wk =d & @k @ § ooy
s ), fed oy @A & 1w dwe
F @9l qT Y wR A e wifee,
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e TET & o of F ady vy W drer
war ferar wran & i aowre & w=r FAE
aqr A, waf o ¥ faw qoer & fad
#t fagwr w7 for | @ s o
4w owrfas =g o s diefea
@m ¢, AAeEE A7 % A W &,
7 F1 FW w ¥ faw wfw wEA
agd  fesi & oy @i gy vl
7 ofp &= fomg swe d I w@r 8, 99
Y ¥ Fv aqr awar £ F g faa
AT FT OH @S AT A T wTfow
78 et & 1 wfagi & s o ad g
& 7 ATHY & ST ATHTT F @A g1a @ 9
¥ 17 # gt =t g1 w4y | q% 39 fam
ot qwr ar #T forw FT TAA ATETT KT
o 7 7@t fran war & ger 9w aewre
S wATge wAfa arw 7 o wfe far
g€ &, 3000 ¥ & 7047 WA A
70 9T g9 qear &, o f& F wweA
g fF or et & &9 & awET gAr 2,
7 #1 gw 7 o fae sl T garr 87
7 AgE Y I W F  fawre @A
Ry fam 4 ! §aTd 39 oavg w7 A
F1 9wz F7 G 7 7 06T F (F IS
M 9T OF FqI0A a9 TEe & faq 9w
a7 TAAT T Ay o ?OF awer |awAr
7 fip Zor & anii § are 99 ¥ fao o
AT 31 H TR Wt @A & fag 7
F% A w1€ svafe 4, dfFw g
FUT GF @9 Fr §, oW avg w7y Al
g7 FTAT AT @ FEN § AT AR S
F1 7 & fr org 9w w1 GW awER 0y
a4t gz g3 AT o 7 o 39 feee
qd ¥, 77 49 AT FU AT ALY FL
T qEEITH FE TAT FIAET IIT A1 IAG
g & faw ¥ wez ot Far, TR
I o7 wr§ ofrzr adl &t o

arfaearT & a@ra ga 7 mwEar fEar
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% & 9, ¥fwr w97 7w oA A
q% 99, 99 g9 197 § % a8 wn A
& ATZ A AT 9T TAF TFA F FTAAT
A% 9T I AT THA FT T HAFEAT A7
T & @ g vy 2 B o9w F fao
THr Fw g A 39 F fae saer g
AT AT | A |y Avw wd, g gz
AT BN e AH A ARy 4 7 av
T THA F AT B4 Tq AT SrATAT AT
arfgw 4y 1 g% Y FwAr & ogw o
I T AT AT I F ATy =fer
# #1f ®F 74 voar | dar qwar 2 fw
qg AT IIT F F a7 vy -l
Y JAT T2 AT 1 ET IW T AL e
TéY | 9T AZ T AT TANTH W ATH F
A#t w7 FFAT f 7 77 TIA T2 T]W AA
qge &7 A7 A ot o www ad an
ot A1 a8 KaAT =41 fFar e 7 sy
qAT 1A 9T wrgz w497 AT 9247 |
afwa war arferre & ara ar Gy z07
o & Arg wE JiF ZrAT B Fw A INT
gt o £ fr g fag @9 33 2 4
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HTAT TAT AZTA T {707 37 717 2, Ffw

AT AT AT WY AL ATAT F TN AWV
g4 F74 & Fam w9 fraw 9 $7 @
& | ey gar? faa qdar S F oF g1
FIITAT AT T qZ AT I@IA TEA FITAT
ar a1 & T A 37 w7 Fwda Fear ar 5
o FY Ay faw A A F9E &7 fAe
g & g ftax & amrdr w1 atar T
ST Frmr =0T 0 23 7t 39 For 4 sy
FY ftare & Ara §F ordy awr w7 o2y
T4t 37 Fr gw 7 foadr Irar 4 2 41
Zaa wwar fw ogw AT w1 oA
Fa ardy off 9 qawEe T aEE qw
#r drfex 2 1 gwn o ArEwer faas
TF AT I A, A o7 gy TE A
Y FTAT T AT FOL AT WAFT 9
faia srardy #Y & § arar fav
AN 9 TET 97, T A Ay Trar AN
AT BWA oA IA AT AGTAAT I FT A0
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AT AT 37§ ot F94r a7 | faw v
FTEW AW FTAE T AT oge Ay Far
qr & F7F77 T AT AgATAT T q9H |
TZ ATA FAS AWR AT AFT & T
ANET & FArtAAl F SIwi § AT 57
wrfzo |\ w71, wEmm, 9 fAAww &
T AYE F o|HEl ¥ gIEIT IAAT a9

AT TAF A0S AT o F oAad 3, g

F9T F1 A7 awEtTw = ° w9 ¥ 39
7 afFoa £ T2 #7971 AFAT 2 ) FAT
HTFTT 47 TIFIT FL A1 20 a9 F 741
# foo sl awfer % & 7 waret
adt Fvar, gv § Jgm fxoud wge
T AT AT AT9ETET % (% OF @=] H
FA AT A7 T oqea ZA AT F@ FAT
AT A% AT ZAC AW1 H WIWA T IETIAT
drfaa w@n |

o oAl & A F agar fowEr e
Z7 T 9T HIAT ATAHT SFET FY |

SHRI S. D. MISRA : I consider this an
unnecessary Bill. This Government is getting
funds from various Appropriation Bills,
Supplementary Bills, etc. In the Appropriation
Bills themselves, some amount is provided for
unforeseen expenditure. From the Civil
Auditored Accounts circulated to the
Members, which will be available to the
country and the Finance Ministry, it will be
evident that 6 or 7 per cent, of the total amount
budgeted in the Appropriation Bills and the
Supplementary Bills has not been utilised. If
take the rough figure of Rs. 3000 crores of
last year, about Rs. 200 crores sanctioned
through the Appropriation Bills and the
Supplementary Grants were not utilised by the
Finance Ministry and the Government of
India. Then there is provision for appropriation
within the same types of Departments or in the
same Department there can be appropriation
from one head to the other. That is the
authority j?iven by the Planning Commission
and the Finance Ministry. On the one hand
the Government is surrendering the money
and on the other, it comes and asks the
Parliament to Increase its Con-
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[Shri S. D. Misra] tingency Fund which is
generally being used according to my
information—and I agree with Mr. Bhupesh
Gupta—on entertainments, air-conditioners
for the officers for which sums are not
normally available and I am told that once
the PAC went into the matter.

SHRI MAHAVIR TYAGI : Opening
ceremonies, laying ihe foundation stone
etc.—for all these extravagance. . .

SHRI DAHYABHAI V. PATEL
(Gujarat) : For glorifying the Ministers.

SHRI S. D. MISRA : There would be
some justification for this Bill if the ceiling of

Rs. 15 crores had been at any time, during
the last 20 years, been pierced, but at
no time had it been pierced.. Therefore

there is no point in the Minister's coming up
with this Bill only on the argument that
because the Budget has increased 20 times or
15 times, therefore, we should give sanction
for at least twice the amount. It would have
been a good gesture if they had not come for
this and if at all, they should have come for a
cut from Rs. 15 crores to Rs. 10 crores. So
this B«H is completely unnecessary. They
have already provision in the Appropriation
and Supplementary Bills and they have also
the authority in the various Ministries.  For
example, the Agriculture Ministry and the
Irrigation Ministry together—because they
are of the same sector—can appropriate, I am
told, from one head to the other if there is any
surplus and there is a surplus of 6 to 7 per
cent. A sum of Rs. 200 crores was
surrendered last year and 2 years back, it was
hardly 1 or 2 per cent, of the amount which
was surrendered but since the last two years
this Finance Ministry, rather the
Government of India have been
complaining that there has been no proper
utilisation of  the funds and there are more
surrenders. So there is no Doint in bringing
forward this Bill.

SHRI CHITTA BASU (West Bengal): 1
take this opportunity to refer to a matter,
which the House will agree, is really of a
contingent nature. I do not agree with the
Government that they should have money in
excess of the budgeted amount. As has been
rightly pointed out by many Members, the
Government cannot spend the amount which 1
has been properly budgeted. The Minister has
come with only one ground that
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because the Budget amount has increased, so
the Contingency Fund's size also should be
increased. That is not valid.

Anyway, I would like to take this
opportunity to refer to a very serious condition
in certain districts of Bengal, namely, Purulia,
Bankura and a part of Midnapur, where you
would be very sorry to learn, people have
died of starvation. It appeared in the Press that
by this time almost 10 persons have died of
starvation and a delegation from those districts
met the Prime Minister. They also met the West
Bengal Government to-day but the irony of the
position is, the Bengal Government adheres to
the technical approach to the problem and they
say: 'You prepare schemes and we shall
advance money against the schemes
prepared by the District authorities.." It is not
a question of preparing schemes or spending
money against them. You have the
Government here and you can prepare schemes
in a leisurely manner but the question is, the
people are starving and dying. In fact 10
persons have already died and you are talking
of schemes and you propose to spend only
against certain schemes of yours. Instead of
dilly-dallying over the matter, you should rush
relief to  the area, without waiting for the so-
called schemes. In this connection I would
say that when the UF Government was there
and when a similar kind of famine stalked that
part of Bengal, several crores were spent in
a few months on relief. I find from the records
now that only a few lakhs, not more than Rs. 5
lakhs have so far been spent on relief in that
particular area. It is very regrettable and
inhuman. 1 think the House will agree that
if the Government has this sort of Fund
with them, it should be properly utilised.
The Government should look into this
important aspect and rush  relief wherever
such kind of contingencies arise. I do not
mean that money should be spent only in
Purulia, Bankura or a part of Midna-nur. The
object of this kind of Contingency Fund should
be to rush relief to the people who are suffering
from this kind of natural calamities of any

kind. It maybe dueto famine or drought
or other natural calamities but il has been
our experience that the Government

continues to have a callous and indifferent
attitude towards genuine kind of contingencies.
Mav 1 ask the Government whether the
Government will utilise this Fund for this
kind of genuine relief in a State?
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SHRI LOKA «f ATH MISRA (Orissa): Has
the Benga Government written about, that?

SHRI CHIT] A. BASU: 1t is for the
Government hei r to enquire but I know that
several Mi mbers have already written to
the ~rime Minister and I have met the P M.
also. She said that the matter will be looked
into by the Bengal Governn ent. If you are
going to have this Fui d, why are you
depending on the rep >rt of the Bengal Gov-
ernment ? And even if you relv on the
report of the W st Bengal Government, that
Governmen is run by you, not by any
popular pary.

1 PM.

SHRI LOKA> ATH MISRA : No, no;
your Governor. He became Governor
because of your suggestion.

SHRI DAH> ABHAI V. PATEL : You
asked for it

THE VICE-' :HAIRMAN (SHRI
AKBAR ALI I HAN) : Have you finished,
Mr. Ch rta Basu ?

SHRI CHITTA BASU: Whether he is
your Governoi or my Governor is a different
thing. Tic West Bengal Government today is
lot sufficiently alive to the problem a id the
West Bengal Government has ' een pursuing
a callous and indifferent attitude towards the
famine-stricken p. 1t of that State. Why
should not the Go 'ernment of India take
immediate steps GO rush relief there? This is
the proper contingency head; this is the
proper tine; this is the proper place where
the neney is to be spent without any gru Ige
and without any kind of so-called report or
so-called scheme whatsoevi r.

Then, Sir, I joii Shri Bhupesh Gupta, Dr.
Bhai Mahavii and other friends in stating
that the co idition of the freedom fighters
should a! o be sympathetically viewed by the
G ivernment. As you know, not only th
freedom fighters but other people are i Iso in a
very pitiable condition. The G ivernment
should take a sympathetic vie v of these
people's conditions because it is because of
their sufferings and stru :gles that we are free
today and we ow; them a good deal and I
think the G wernment should not hesitate in
regard o this matter of having a definite
programme for the relief and resettlement of
the freedom fighters and other people.

5—36 R S./70.

[18 MAY 1970]
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THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : The House stands adjourned
till 2.00 p. M.

The House then adjourned for
lunch at three minutes past one of
the clock.

The House reassembled after lunch at two
of the clock, the VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) in the Chair.

REFERENCE TO ALLEGED MISIN-
TERPRETATION OF A BILL INTRO-
DUCED BY SHRI BHUPESH GUPTA
FOR PROTECTION OF FUNDA-
MENTAL RIGHTS BY A SWATAN-TRA
MEMBER OF LOK SABHA IN
CONNECTION WITH ABOLITION OF
PRIVY PURSES

SHRI BHUPESH GUPTA (West Bengal) :
Mr. Vice-Chairman, I would invite your
attention to a matter which concerns this
House. Several years ago I introduced in this
House a Bill when there was emergency and
when jurists were demanding that certain
matters concerning the infringement of
Fundamental Rights and the attack on
Fundamental Rights should be taken up in the
House only after the Government obtained the
opinion of the Supreme Court. Mr. Setalvad
and others were among those who voiced this
kind of a demand. Then I introduced a Bill in
those days of emergency in order to protect
the Fundamental Rights of the citizens against
any attack under the D. I. R.  And that was
more or less



